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Fog-ATfAd IS FTegrd Temded

ADMINISTRATION OF UNION TERRITORY OF LADAKH

DEPARTMENT OF LAW AND JUSTICE
Notification.

Ladakh, the 06" day of December 2023.

S.0. 92.— In exercise of the powers conferred by sub-sections (1) and (2) of section 36 of the Narcotic Drugs
and Psychotropic Substances Act, 1985 (Act No. 61 of 1985), read with S.O. 818(E) dated 08.11.1985, the
Hon’ble Lieutenant Governor of Union Territory of Ladakh, in consultation/with the concurrence of the Hon’ble
Chief Justice of High Court of Jammu & Kashmir and Ladakh, hereby constitutes both the District Courts of Leh
and Kargil as Special Courts for the purpose of this Act and also designate both the Pr. District and Sessions
Judges of Leh and Kargil, as Judges of the said Court for the purpose of this Act, within their respective
jurisdiction.

By order of the Lieutenant Government of Union territory of Ladakh.

(Qureshi Tarig Mahmood)
Secretary/Consultant,
Department of Law & Justice,

UT Ladakh.
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Copy to:

1. Registrar General, High Court of J&K and Ladakh.

2. All Administrative Secretaries, UT of Ladakh.

3. Director General of Police, UT of Ladakh.

4. Principal District & Session Judge, Leh/Kargil.

5. Deputy Commissioner/CEO, LAHDC, Leh/Kargil.

6. OSD to Hon’ble Lieutenant Governor, for information of the Hon’ble Lieutenant Governor, UT of Ladakh.
7. OSD to Chief Secretary,for information of Chief Secretary, UT of Ladakh.
8. District Information Officer, NIC, Leh.

9. Superintendent, Archives, Archaeology and Museums.

10. Office file.

(Stanzin Ladol)

Public Law Officer,
Department of Law & Justice,
UT of Ladakh.

“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal
consequences and also for any other misrepresentation etc.”
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